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BEFORE THE NATIONAL GREEN TRIBUNAL, ja
EASTERN ZONE BENCH, KOLKATA %
ORIGINAL APPLICATION NO.02 OF 2024 EZ .?S-
TAPASKEINISRBAL. '~ = e APPLICANT ;
-VERSUS-
STATEOFODISHA & ORS. ...oioveens RESPONDENTS

COUNTER AFFIDAVIT FILED ON BEHALF OF SRI SAI
CONSTRUCTIONS —RESPONDENT NO.14

I, Sri Niranjan Sahoo, aged about 44 years, S/o-Rabindra

Kumar Sahoo, At-Ghasipura, P.O-Anandapur, Dist.-Kendujhar,
Odisha, 758015, do hereby solemnly affirm and state as follows:
i That, I am the authorised representative of Sri Sai
Constructions - Respondent No.14 in this Original Application,
and thus competent to swear the present aftidavit.

2:  That, I have gone through the averments made in the
Original Application ﬁléd by the applicant and have understood
the contents therein and I am swearing the present affidavit in
reply thereof.

3.  That, this OA has been filed alleging that Sri Sai
Construction, Respondent No.-14 is carrying on illegal operation
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of sand mining of Kusei sand bed, Deogaon over an area of 11.50 /45—
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acres or 4.654 ha. in village Deogaon, Ghasipura Tahasil of
Keonjhar district in violation of Sustainable Sand Mining
Management Guidelines, 2016.

4. That, this Hon’ble Tribunal vide order dated 30.04.2024
has been pleased to direct the Respondents to file para wise reply
affidavit and therefore, the present affidavit is being filed in
furtherance of the preliminary counter affidavit already filed by
this Respondent No.14.

5. That, this Hon'ble Tribunal, while issuing notice in the OA
vide order dated 19.01.2024 has been pleased to constitute a
committee at para-19 of the order and directed the committee to
elicit the veracity of the allegations made in the OA, and file a
report, such report has been filed and accepted on to records.

6.  That, in reply to para-1 of the O.A this Respondent No.14
sltoutly refutes and denies the allegations contained therein. The
detailed reply is as contained in the succeeding paragraphs. It is
apposite to mention here that after having been granted the lease
for operating the Kusei Sand Sairat in Mouza-Deogaon, over an
area of 11.50Ac., the Respondent No.14 has been legally doing

his mining operations and all the allegations of the applicant are
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concocted, frivolous and intended to harass the present
Respondent No.14.

7. That, in reply to para-2 & 3 of the O.A, it is humbly
submitted that the allegations contained in this para are fictional.
This Respondent No.14 after being declared as Sucéessful bidder
was granted lease for sand mining in the Kusei Sand Sairat in the
village of Deogaon of Tahasil-Ghasipura, District-Keonjhar over
an area of 11.50Ac. and accordingly the Respondent No.14 has
been legally extracting sand from the said Sairat source after
obtaining the requisite Environment Clearance and Consent to
Operate from the concerned authorities.

It is important to mention here that the Joint
Verification Report as has been submitted by the State Pollution
Control Board — Respondent No.11 states that the connecting
r;Jad from the sand quarry of the Respondent No.l14 to the
Deogaon Main Road is about 550mtr. and does not pass through
any village. The report also states that the lease area has been
demarcated by concrete pillar postings.

8. That, in reply to para-4 of the O.A, it is humbly

submitted here that the allegations contained therein are denied
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plan of this Respondent No.14 the boundary co-ordinates of the
lease range from latitude 21°09°28.4” to latitude 21°09°32.1” and
longitude 8602°40.0” to 8602°39.8”. Some of the photographs
as annexed under Annexure-3 of the O.A are without any co-
ordinates and therefore the exact location cannot be conclusively
determined while some others have co-ordinates which fall
outside the boundary co-ordinates of the lease area of this
Respondent No.14. As such none of the photographs relate to
quarry of this Respondent No.14. That apart the joint verification
report states that excavators were found on the quarry site were
stated to be used for construction of the approach road. It is
therefore submitted here that this Respondent No.14 has not
indulged in any mechanical mining. Furthermore, the applicant
has also annexed certain photographs with his Additional
Afﬁdavit dated 11.03.2024 in order to alleged that this
Respondent No. 14 his indulging in mechanical mining and illegal
mining. None of these photographs also are of any location within
the latitude and longitude co-ordinates of the lease area of the
Respondent No.14 this is an hackneyed ploy of the applicant eyed

to prejudice this Hon’ble Forum.
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9. That, the allegations made in para-5 and 6 of the O.A are
stoutly denied. It is humbly reiterated here that the applicant and
his brother Sri Papu @ Prakash Bal are a terror in the locality. It
is the usual practice of Shri Bal to target and threaten bona-fide
lease holders of the Kusei sand Sairat source in village-Deogaon
and blackmail them into raising huge payoffs, in the shape of
forcibly taking over the quarry. The modus-operandi is that under
threat the lease holder would allow Shri Bal to operate the sairat
source and Shri Bal would exploit the sairat source for his illegal
gains and pay some royalty to the Authorities. All the illegal
transportation of sand from the Kusei sand sairat source has been
under the direction of Shri Bal and for his illegal gain. It is also
the usual practice of Shri Bal to target and harass the bona-fide
lease holders. The present case is an example wherein Shri Bal
hlas approached this Hon’ble Tribunal by making false and
frivolous claims only to target and harass the present Respondent
No.14 who is a bona-fide lessee. The villagers of village-
Deogaon are also well aware of such activities of the applicant
Shri Tapas Kumar Bal and his brother Sri Prakash Bal and some
of the villagers have also sworn affidavit in this regard. A detailed

investigation by an independent agency would clearly establish
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the truth. It is not out of place to further reiterate here that Sri

Prakash Bal has as many as 10 criminal cases against him which

R ) Xhe

include offences of attempt to murder, wrongful restrain, criminal
intimidation and the like. The details of the criminal cases as

ascertained by this Respondent No.14 are as follows.

SL Case Details Offence under Section
No.
1 | Ghasipura P.S Case | U/5.294/307/323/34/341
No0.125/26.05.2017 | /506 of IPC

SC/ST POA Act
Ghasipura P.S Case | U/s.-274/323/34/341/
No.146/16-7-2018 | 379/506 of IPC

3 | Ghasipura P.S Case | U/s.-294/323/34/341/

2

No.146/16.7.21 354/506 of IPC
4 | Ghasipura P.S Case | U/s.-294/323/34/34/354/
No.143/23 394/506 of IPC 3(1)(r)(3) of
SC/ ST Act,
5 | Ghasipura P.S Case | U/5.294/323/34/341/427
No.144/23 of IPC, 3(1)(g)(s) of SC/ST of
POA Act,

6 | Ghasipura P.S Case | U/s.294/341 of IPC/
No.145/13.05.2023 | 3(r)(s)/SC & ST POA Act,

7 | Ghasipura P.S Case | U/s.294/323/324/34/
N0.50/19.03.2022 | 341/354/506 of IPC

8 | Ghasipura P.S Case | U/s.147/148/149/307/323/
No.149/20.07.2018 | 324/325/341/506 of IPC / SC/
ST & POA Act,

9 | Ghasipura P.S Case | U/s.294/323/34/341/506  of
No.381/11.11.2023 |IPC

10 | Ghasipura P.S Case | U/s.294/323/34/341/427/506
No0.387/04.12.2022 | of IPC j




10.  That, it is of sublimal importance to mention here that the
applicant has been involved in illegal mining and was caught
transporting sand in a tractor unauthorisedly in a tractor bearing
registration no.OD09E2796. Such fact is evident from the letter
no.210 dated 02.07.2023 of the Revenue Inspector, Ghasipura
addressed to the Tahasildar, Ghasipura and the order dated
02.07.2023 passed by the Tahasildar, Ghasipura in TMC Case
N0.66/2023-24. It is relevant to state here that inadvertently the
name of the person involved in the afor.ementioned illegal
transportation of sand has been mentioned as “Tapas Ranjan Bal”
instead of “Tapas Kumar Bal”. However, the father’s name and
the address are the same.

(Copy of the letter dated 02.07.2023 and order dated

02.07.2023 is annexed herewith as Annexure-

R14/6)
I1. That, as regards the contentions in the allegation made in
para-7 of the O.A the same are denied as being false, fabricated
and self-serving. It is humbly submitted here that the Joint
Verification Report states that total quantity of 7365.162cum

(approx.) has already been extracted as per the measurement
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using manual tape measurement method, out of which an amount
of 2496Cum. has been dispatched by the lessee and an excess
quantity of 4869.162cum. (approx.) has been mined by the lessee
— Respondent No.14. This quantity of 7365.162Cum includes an
amount of 5070Cum. as measured / assessed within the water
flow area i.e., to say this quantity was measured where there is
steady flow of water. It is common knowledge that sand mining
from a river bed is not possible where there is steady flow of
water and therefore this amount of 5070Cum-needs to be ignored
and deducted from the calculation / assessment which would
result in showing that in fact no excess mining has been done.
Furthermore, due to the steady flow of water the river bed would
be continuously eroded and therefore any measurement therein
cannot be relied upon.

12l. That, the total number of 109 Y-Forms have been issued in
the electronic mode from date 27.11.2023 to 31.03.2024
transporting a total of 1924Cum of sand. The Y Forms issued
electronically in favour of the Respondent No.14 as reflected in
the web portal of i4MS and maintained by the Government of

Odisha shows the aforementioned dispatch quantity.
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(Copy of the chart as downloaded from the i4MS

portal is annexed herewith as Annexure-R14/7)
13.  That, the allegations and contention made in para-8 of the
O.A are outright false and created for the purpose of filing of the
present O.A. The applicant has tried to mis-lead this Hon’ble
Tribunal by presenting absolute wrong facts. In this context it is
humbly submitted here that the Y Forms as alluded to under
Annexure-4 have never been issued to the present Respondent
No.14. The Tahasildar, Ghasipura has issued a book vide book
no.20458 sometime in July 2023 which contained 50 numbers of
Y-Forms from Sl. No.1022851 to 1022900. As such none of the
Y-Forms under Annexure-4 match with the serial numbers of the
Book issued to this Respondent No.14 nor does any of the serial
numbers of the Form itself. Furthermore, the Tahasildar,
Ghasipura — Respondent No.2 vide his letter no.5138 dated
24.11.2023 submitted used Y-Transit forms (hard copy) in this
letter no.5138 dated 24.1 1.3_;023 addressed to the Mining Officer,
has submitted used T.P Book as regards the Kusei River sand bed
in respect of this Respondent No.14. This used T.P book bears

the number 20458 with Sl. Nos.1022851 to 1022900 used Y-

Forms.
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(Copy of the letter dated 24.11.2023 is annexed
herewith as Annexure-R14/8)
14. That, the dispatch register as maintained by the

Respondent No.14 shows that all the Y-Forms contained in the

NN Jeko

T.P Book no.20458 have been used from dated 18.11.2023 to
dated 23.11.2023. Since the dispatch register has only 2 pages
filled up and the rest pages being blank the 2 pages of book are
being annexed herewith.

(Copy of the relevant portion of the dispatch register

is annexed herewith as Annexure-R14/9)
15. That, the averments and allegation as contained in para-9
of the O.A are out and out falsehood and concocted and created
W for the purpose of the present litigation. The averment in para-10
wp/ herein above deals with this aspect. It is humbly reiterated here
tlhat the applicant has gone overboard in making an alleged
inventory of vehicular movement transporting sand from the
Kusei Sand sairat, which indicates his intention to target this
Respondent No.14. Furthermore, from such alleged inventory as
maintained by the applicant it is not clear if any of the alleged

vehicles carrving sand belonged to this Respondent No.l4. J C-E}:?::-':?
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Hence, the present Respondent No.14 cannot be saddled with any
liability on the basis of such an alleged and motivated inventory.
16. That, the allegation and averment as contained in para-10
and 11 are also self-serving and created for the purpose of the
present litigation and therefore denied. The present Respondent
No.14 has not operated his mines in the Kusei sand bed during
the monsoon as will be evident from Annexure-R14/8. In fact in
the present year the mining officer of Anandapur, Sub-division
vide his letter n0.904 dated 10.07.2024 has specifically directed
that the normal period of monsoon being 5" June till 15" October
no river bed sand mining operations is allowed during this period.
Accordingly, the present Respondent No.14 has not operated his
mines during such period.

(Copy of the letter n0.904 dated 10.07.2024 is

annexed herewith as Annexure-R14/10)
17.  That, contention and allegations made in para-12 and 13 of
the O.A are false and hereby denied. The lessee — Respondent
No.14 has taken every care to dem:arcate the boundary of his lease
area and has accordingly resorted to concrete pillar postings. In
fact, the joint verification report, pursuant to the kind orders of

this Hon’ble Tribunal dated 19.01.2024, found that demarcation
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by means of concrete pillar postings was very much there and
visible on the left side west boundary while that on the right side
east boundary were submerged and therefore not visible.
Similarly, the display board was also observed during such joint
verification.

18.  That, contention and allegation made in para-14 of the O.A
are denied being false. The joint verification report in this regard
clearly states that North-East (NE) lease boundary is in close
proximity of the bridge but there is a. stipulation in the
environmental clearance order that mining shall not be
undertaken in a mining lease located in 200 — 500 meters of
bridge. Further, no mining activities were observed upto about
300 meters from the bridge during the visit by the committee on
dated 09.02.2024. Therefore, the mining activity is within the
prescribed safety norms.

19.  That, the allegations made in para-15 & 16 of the O.A are
figment of imagination of the applicant and have been created
with an intention to harass the present Respondent No.l14. It is
humbly reiterated here that the earlier lessee was one Shri Murali
Majhi, the applicant in the Original Application — Sri Tapas Bal

was de-facto operating the sairat source leased out to Sri Murali
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Majhi. In order to serve his business rivalry, Sri Bal has
approached this Hon’ble Tribunal by means by the present
application. This action of Sri Bal tantamount to abuse the
process of Court, whereby the applicant is abusing this Hon’ble
Forum for his personal rivalry.
20. That, it is humbly reiterated here that the joint verification
report clearly states that the road connecting the quarry of
Respondent No.14 does not pass through any village and the road
was found to be of kuchha type and not properly maintained as
such the allegations made in para-17 & 18 of the O.A are denied
as being false.
21. That, it is further humbly submitted here that the joint
W verification report specifically states to have found that there is
no change in the natural course of the river and as such the
;:ontentions and allegation made in para-19 are denied as being
false. Further, even though it is averred in this para-19 that the
villagers prayed before the Opp. Parties to restrain the sand
mining in violation of Sustainable Sand Mining Management

Guidelines, 2016, the applicant has consciously chosen not to file
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22. That, in reply to para-20 & 21 it is humbly reiterated here
that the Respondent No.14 does not transport sand mined from
the Kusei river sand bed through the village road as has been
stated herein above as well as the joint verification report. This
Respondent No.14 has also not indulged in any illegal mining and
therefore there is no question of any connivance with the
Tahasildar-Ghasipura.

23.  That, in reply to the contentions and allegations made in
para-22, it is humbly submitted here that, since during 2023 the
mining operation commenced only in November 2023 the
replenishment study was not conducted. However, for 2024 the
Respondent No.l14 is in the process of carrying out such
assessment study and shall file the same with the time limit
prescribed.

I24. That, the allegations and averments made in para-23 and
24 of the O.A, it is humbly submitted here that as has been stated
in the preceding paragraphs the joint verification report clearly
states that the mining activity of this Respondent No.14 has not
caused any diversion or obstruction in the natural course of the

viver. Further, allegations have been made on the basis of the

presumption and thus not entertainable. It is also important to
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reiterated here that the applicant and his brother being involved
in illegal mining and other criminal activities in the locality the
present litigation has been instituted with the sole intention to
harass the Respondent No.14 because this Respondent No.14 has
become hindrance to the such illegal activities of the applicant
and his brother.

25.  That, in reply to the allegation as made in para-25, it is
humbly submitted here that this Respondent No.14 was granted
the lease only on 10.07.2023 and after obtaining the other
necessary clearance / permission the mining operation
commenced only thereafter in November 2023. Nothing, done
prior thereto is attributable to this Respondent since it is surely
beyond the control of this Respondent No.14 and therefore, this
Respondent No.14 cannot be held liable for the same.
Furthermore, as has been stated in the preceding paragraphs the
applicant himself is involved in illegal mining and has also been
the de-facto operator of the mining lease granted earlier to one Sri
Murali Majhi. As such, even if for the sake of argument without
conceding the least, the allegations of illegal mining taking place

since 2021 are accepted to be true, then the responsibility for such
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illegal mining squarely falls on the shoulder of the applicant
himself.

26. That, in reply to the contentions made in para-29 of the
O.A, it is humbly submitted here that this Respondent No.14 after
having been duly issued with Form-F was granted a mining lease
on dated 10.07.2023, CTO on 25.07.2023, the E.C was
transferred in favour of the Respondent No.14 and the mining
operations commenced only thereafter in November 2023.
Further, the EC was issued initially in favour of the Tahasildar-
Ghasipura and subsequently transferred in favour of this
Respondent No. 14 (lessee) on the basis of District Survey Report
(DSR). The allegations and contention made in this paragraphs
are denied and the applicant is put to strict proof thereof in
accordance with law.

27.  That, as regards the averments and allegations contained in
para-30 to 32 the same are hereby denied and the applicant is put
to strict proof of the same in accordance with law.

28. That, the contentions made in para-33 to 43 are denied by
this Respondent No.14 in view of the what has been stated in the
preceding paragraphs, the applicant is put to strict proof of the

same in accordance with law.
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29.  That, in reply to para-44 of the O.A, it is humbly reiterated
here that this Respondent No.14 was granted lease only in July
2023 and has been taking came to conduct its mining activities
within the legal frame work. Any mining activity over the Kusei
river sand bed prior to this Respondent No.14 being given
possession, charge and control in the year 2023 cannot be saddled
upon this Respondent. Furthermore, only when the applicant was
unable to coax and blackmail this Respondent No.14 into illegal
mining operations the present litigation has been instituted with
the sole intention of harassing the Respondent No.14.

30. That, the contents of para-45 to 50 need no reply from the
present Respondent No.14 since these are matters of record being
judgment delivered by different Hon’ble Courts at different point
in time on different set of facts which have no application to the
present case and its factual aspects.

31. That, it is humbly submitted here that the Tahasildar-
Ghasipura — Respondent No.2 vide his letter no.2287 dated
27.06.2023 directed this Respondent No.14 to deposit of an
amount of Rs.1,81,63,042/- (Rupees one crore eighty one lakhs
sixty three thousand forty two only) towards royalty and other

charges. This Respondent No.14 has deposited an amount of
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Rs.1,22,12,542/- (Rupees one crore twenty two lakhs twelve
thousand five hundred forty two only) till November 2023.
Thereafter, the Steel and Mines Department, Government of
Odisha which become the nodal department for minor minerals
of Orissa on transfer from Revenue and Disaster Management
Department, refused to accept further payment for the reason
being that according to them this Respondent No.14 has already
made excess payment. It was conveyed that this Respondent
No.14 should have paid an amount of .Rs.1,05,97,068.75/-
(Rupees one crore five lakhs ninety seven thqusand sixty eight
and seventy five only) till 31.03.2024 and therefore, an excess
amount of Rs.16,15,473.25/- (Rupees sixteen lakhs fifteen
thousand four hundred seventy three and twenty five only) has
been paid and lying with the department. Further, it was conveyed
t(l) this Respondent that the department intends to adjust an
amount of Rs.4,17,617/- (Rupees four lakhs seventeen thousand
six hundred seventeen only) towards royalty for the year 2024-25
from the aforesaid excess amount paid.

(Copy of the letter no.2287 dated 27.06.2023 and

R
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32, That, it is further humbly submitted here that the Mining
Officer, Anandapur, Sub-Division, Keonjhar vide his letter
no.252 dated 08.04.2024 directed this Respondent to deposit an
amount of Rs.72,02,379/- (Rupees seventy two lakhs two
thousand three hundred seventy nine only) towards royalty and
other charges for 2024-25.

(Copy of the letter no.252 dated 08.04.2024 is

annexed herewith as Annexure-R14/12)
33, That, this Respondent vide its letter dated 26.04.2024
requested to the mining officer Anandapur, Sub-Division,
Keonjhar to accept on amount of Rs.20,00,000/- (Rupees twenty
lakhs only) as part of payment towards the aforesaid demand of
royalty. Along with such letter, eChallan for an amount of
Rs.20.00.000/- (Rupees twenty lakhs only) towards royalty dated
26.04.2024, an eChallan for an amount of Rs.1,40,875/- (Rupees
one lakhs forty thousand eight hundred seventy five only)
towards Income Tax, NEFT receipts showing payment of amount
of Rs.10,719/- (Rupees ten thousand seven hundred nineteen
only) towards DMF and Rs.5,359/- (Rupees five thousand three
hundred fifty nine only) towards EMF were also annexed with the

letter.
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(Copy of the letter dated 26.04.2024 and eChallan

are annexed herewith as Annexure-R14/13 Series)

34.  That, the averments which are not specifically denied are
hereby denied.

35. That, the Respondent No.14 humbly craves leave to file
any further affidavit as may be required in the facts and
circumstances of the case.

36. That, the facts stated above are true to the best of my

knowledge and belief.

N ON B9 Ychwo A
Advocate Deponent
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OFFICE OF THE REVENUE[N&FEQTOR@}}»&MPU&Q i

Letter No- F1¢

Ot 09 €1 Hap?

To

The Tahasildar, Ghasipura

sub-  Regarding Enquiry report on illegally carrying of Minor Minerals.

Sir,
On the subject cited above | am to intimate you that one

ori Tapes Reogen. el s/0. Husthesh . Bal..... of village Pesgan.
i lopad R\Nj 5/0 } ?\L\ O UNER 4?
Ps. - C‘)l‘fﬁﬂf?tk&,ﬂ Dist- Keonjhar has carrying minor mineral

( %ad 364) in tractor unauthorizedly bearing the Vehicle NO. ONeIE 3796

Near &@.&%..@J!F.K.gj?fxcfl\ﬂouza and the driver unable to show form “Y”.

This is your information for necessary action at your end.

Yours faithfully
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OFFICE OF THE TAHASILDAR, GHASIPURA

Mo o AL

"
T0
The Mining officer/ AM.O- cum- compentgnt Authority, Keonjhar
Sub- surrender of blance used ‘Y’ Transit froms.
Ref: Dist Office L, No, 442/dt. 25-09-2023
Sir,

With reference to the letter on the Subject cited avobe, lamto submit herewith the used

y Transit droms (in hard copy) as mentioned below in respect of this Tahasil.

Name of the Lease Used T.P book ao_?i No.

_STN_D— Namégft—hé Sairat SOQE: B
holder (YFrom)

B
| 1022851 to

01 | Kusei River Sand Bed, | Srisal Constuction | 20458 !
' Deogaon. Sairat Case No- S —— 1022900
 loppoa2 oy TGl
AEEPER :
o owcoui R00M  The reciept of the used Y Transit Froms fhay kirdly be acknowlwdged.
Your Fai;hful'l\,f
-t My gL 1'. -’ 4
b iy i O oL/ Tahasildar, qj‘n&ﬁp}*a.
. y .-\r,'l{ I y-a':’
e fattas CLanice
Lhasipuld ‘g;- g . ,’r G}Q
i : G ACL S 0‘ Memo NO.or T fern ,! Dt.a%{ .......... \2 ....... 3
Copy Submitted to the additional District Magistate, Keonjhar for favour of kind

Information and necessary action.
o}é){)ﬂg’:&q _ ™ . {\* )
'(_)’ 'Qf)} )V? P& A ]/ ~
(* W o V7
w;ﬂ,_ WM R e ravasidar, Bigspura
ﬁm&paf“ NAVO |
o S W g\c. Pswe Copy Attested
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OFFICE OF THE MINING OFFICERMINOR MINERAL DIVISION,

KEONJHAR.
Email id ;- 1mmummlumw@mnnu,sLmJJ I

or. 10 )_OF 12024,

Letter No. _JOH 1 Minor Minerals,

From,

The Mining Officer-cum- Competent Authority,
Anandpur Sub-Division, Keonjhar,

Leasei(gg &&G‘B“ %‘L\’ﬁf goead be, Deogoo A

) Regma) River Seend bed, Anlapa .
(2) RemalRiver gaaaieﬁfiw\m&hw lro poncleper)
Tahasil: Glha,&ipwca

Subi- Stoppage of River Bed Sand Mining Operation.

To

Sir,
As per sustainable sand mining management gutdeline-zolﬁ, MOEF & CC, Govt. Of India
| of south-west monsoon for every state

has defined the normal period of onset and withdrawa
of india. In respect of Odisha, the IMD ,Nagpur vide his letter No. NAGPUR-RMC/ cs-312,
dated 18/01/2016 provided, the normal period of onset & withdrawal of south-west monsoon is

from 5% June to 15™ October.
Further, as per the sand mining guidelines 2020 issued by MOEF & CC, Govt-.Of
India, in point 8.1(vil) no river bed sand mining operation will pe allowed in the monsoon period

(i.e. from 5" June to 15" October).
So, you are hereby directed to stop all sand mining activities till the end of

monsoon.

Memo No&109 /Minor Minerals, Date 410 s OF /2024
Copy forwarded to the Director of Minor Minerals, Odisha , Bhubaneswar for information.
0 N\ A

)
Mining Officertcu petent Authority
Keonjhar,

684

Anenwse- R1/1




685
fgs;‘vof:;_ﬂ()_ﬁ_l Minor Minerals, Date_10 /_07F /2024
arded to the ADM (Revenue), Keonjhar for information.

Mining Ofﬂcercu ;
Anandpur Sub-DivisiearKeonghar.

Memo No@?_ﬁ-ﬁnor Minerals, Date 10 / QZ /2024
Copy forwarded to the Sub-Collector, Anandpur for information.

Mining Officer-cum-

Anandpur Sub-Division! onjhar.

memo No. 5108 sMinor Minerals, Date 10 J OF j2024
Copy forwarded to the Deputy Director of Mines-Cum-Controlling Authority, Keonjhar circle,
Keonjhar for information.

Mining Officer-cum-Cgmpgtent Authiority
Anandpur Sub-Divis n,Keonjhar.

Memo No_ 0% /Minor Minerals, Date, 10 /_07/2024

Copy forwarded to the Tahasildar, Ghasipura/Anandpur/Hatadihi for infor tion.

Mining Officer-cu petent Authority
Anandpur Sub-Divigion,Keonjhar.

Memo No 4O sMinor Minerals, Date 10 /_OF j2024
Copy forwarded to the 1IC, PS-Ghasipura/Anandpur/Nandipada/Ramachandrapur for

information.

{0
-n(;\uthﬁ

n,Keonjhar,
¥ Attested

Mining Officer-cum
Anandpur Sub-Di

Tsue CoP

LY

AdV ale
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OFFICE OF THE TAHASILDAR, GHASIPURA . —— /| .. .686

o 230% frouzier, 23:06: 3038 D\nyppurse K14/ 11
Shri Gorle Ramesh on behalf of Sri Sai construction G.A.Plot No.Nj2- S4under S@¥ 2

Drawing B.S.No-136 Flat No-3,3" floor, Treelet Hames, Plot No-868/3040,Khata
No.691 Jayadev Vihar IRC viiIage-Nayapalli,Bhubaneswar,?S1015 -3% —

Ta

Sub: Demand notice for payment of royalty and other charges for 1# year of lease of Kusei
River sand Bed, Deogaon. (i.e. for2023-24)

It is to inform you that proposal for transfer of E.C. in respect of Kusel River Sand
Bed, Deogaon has been approved by SEIAA, odisha, Bhubaneswar. As per rule-32 of the
OMMC Rule-2016 lessee shall pay royalty or dead rent, surface rent, additional charge
amount of contribution payable to the District Mineral Foundation, amount of contribution
payable to the Environment Management Fund etc. The sub-para (3)of the Rule-32 has
clarified that the lessee shall be liable to pay additional charge ,amount of contribution
payable to the District Mineral Foundation and an amount of contribution payable to the
Environment Management Fund in advance .Under Sub-para (5)The royalty, additional
charge amount contribution to the District Mineral Foundation and amount of contribution
parable to the Environmemt Management Fund for the period up to commencement of the
next year shall be paid on a pro-rate basis before the execution of lease deed.

Hence you are directed to deposit the royalty as well as other charges as calculated
below at the earliest for further course of action at this end. Further you are directed to
execute the lease deed within the fifteen days of deposit of royalty and other charges.

Nature of | At the rate Quantity in* Cu. | Total demand in
demand M.to be lifted in | Rs. |
one year as per |
i EC |
MO S s ool
Royalty 35+2265=2300x7000 7000 16100000.00 |
including
additional
. charge J |
“Surface Rent Ao S, - of At 17 I
royaltyx4.654 ‘
"Dead Rent @ 10500 of royalty | 48867.00 '“”_"-l
"Dist. Mineral | @10% of royalty T 1610000/~ |
foundation ‘
wE T |@s%ofroyaty | 8050000 |
' |
|
“Income tax | 2% of royalty i (e 322000/- _ﬂ_'l
I . s Ay G Eetee]
Total "18163042.00 |
L

L e i . : I A
(One crore Eighty one lakh Sixty three thousand forty two ) only

770>
Tahasildar,Ghasipura.
- F_—
Memo No /Touzi/Date
Copy submitted to the Sub-Collector,Anandapur for favour of information and
necessary action. S o)

Tahasildar, Ghasipura
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. T -,\\_HE MINING U_FF[CI‘:R,M'NOR MINERAL B“;IS ;.
e E B0 KEONJHAR , i 10N, &
‘ d :'_Illklg.illlh’i__llq_j_é_] DU @gmail Lom '

Letter No,
E R N Minor Mineraly, ; S
R Ot A% 1 _DAl202,

Mining Officensum. Comipetant A

= : tthor
s Ndpur Suhhmsu’:n. Keonjhar o

g

bt ¥ @(}"in {5 afgti r n
FUTNTE Namag) Be Bl Sri Sai
i of & i é)il! (:OHH(UC“U :

KLS&X P\%\re% Sn a &d a@ogd@”
; ; 4 ! - ;
3 ja v M ar Bf'ﬁi'i‘i .‘I‘} W 4

Paymen S - :
VTSt of RQW?‘% & other charges for the financial year of 2024-25

With referenc R . e !
of Rs. ?Zs,ahzés?%fg{‘l‘?nm the subject Cif&c_i above, | would like to intimate you to pay an amoun:
only towards the ro att’umas Sevenly two lakh two thousand three hundred seventy nine only;
25 in respect of _ya iaiand.omgf charges for the remaining period of the financial year 2024-
necessary scti your Kusei River Sand Bed ., Deogaon within seven days. Otherwise
e oae Y action at this end will be taken as per law. The payments may be done as under

Payment towards [ Amo;ni in | Head of Accounts

i ——— et L i A i e S. s, NI S L L e S S0 =

ﬁayanzes Rs. 35-00 X 306250 cu. | 1,07 188-00 | 0853-00-102-0217-02021 0553 nom oo

o T TR U NI e L .| Mining & Metaliurgical Inqustries- 102-Minera!

- Minimum Addl. Charges 69,36,563-00 | Concession Fees, Rants & Royaltes-0217-Recainis

| R5‘2265-UO X 3062 50 Cu.m | under Odisha Minor Minerals Cancession Rules. 00021

Lot AN S ol O e L ovrae—ee | Colleclion of Fees, Royalies)

Surface Rent @ Rs. 360-00Ha. |~ 1676:00] oo
| 704542600 |

T R i

 Total |
' DMF @10% of the Royalties [ 10,719-00 | Alc No. 540010510002549.
J : | IFSC Code: BKID0005400.

| [ (Name of the Bank. Bank of India, Keonjhar Man Branct E,
1

Name of the Alc: District Mineral Foundation)

 5359-00 | Alc No. 06640100956287.

| EMF @5% of the Royalties
] | IFSC Code: UCBAQ000664.

[. i ; {Name of the Bank: UCO Bank, Govt Secretanial Branch !a
f | Nome of the Ae Odisha Eavieonmant Managament |
TGS @ 2% on Royalties and MAC | 1,40,875-00 | Against TAN No. BBNM00030C |
'Grand Total | 72,02,379-00 | Seventy two lakh two thousand three |
\ ' | _hundred seventy nine only .

|

" in case of any less calculation in respect of any items specified above, the differential
“amount will be paid by you.

Yours faithfully,
urf A )

Mining Officer-cum-Competent Authority,
~ Anandpur-Sub‘Division,
Keonjhar.

Fsue Copy A_t‘tée;sted

N e

" Advoc a_if‘g;_
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7a) | SAI CONSTRUCTIONS
‘ % i Specialistin: Drilling, Blasting & Civil Works - L/(X_
\—/ Piot No N/2-54 under Drawing BS No 136 Flat No 3,3 Floor Treelet Homes,

Fiot No.-868/3040. Khata No 691, Jaydev Vihar,IRG Village Nayapali
Bhubaneswar, Khordha, Odisha-751015

GSTIN :21ABMFS2295L12S AN\@XUD/@ ~Kli{{(tm3c .
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Date-26-04-2024

To
The Mining Officer-cum-Competent Authority,

Anandapur Sub Division, Keonjhar
Odisha

Subject: Request for Partial Royalty Payment against Kusei River Sand Bed, Deogaon for the year of
2024-25. ' . ;

Dear Sir, _

| am writing to inform you about the cﬁrre_nt .sta'tn's'of royalty payment 'f't.ir_ our mining activities in Kusei
River Sand Bed, Deogaon, Keanjhar Odisha for the year of 2024-25. As per the Letter no-252/Minor
Minerals Dt-08.04.2024, the total royalty payment due is INR 72,02,379/- (Seventy-Two Lakhs Two
Thousand Three Hundred Seventy-Nine Only). However, due to unforeseen circumstances, we are only i

able to make a partial payment at this time.

We have enclosed a payment of INR 20,00,000/- (Twenty lakhs’ Rupees). We assure you that we are
making every effort to fulfil our financial obligations and intend to settle the remaining amount at the

earliest possible time.

We apologize for any inconvenience caused and request your understanding In this matter.

Thank you for your attention to this issue.

Sincerely,

Lo

Gorle Ramesh
Sri Sal Construction
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%% INCOME TAX DEPARTMENT o orin
Challan Receipt %lmwgmm«n@wm

R " BBNM0003OC

MINING DFFICE

| Assessment Year i

Financial Year : |

Major Head ¥

Income Tax (Other than cDmpanies) (0021)

: Minor Head :

Tnsm:s Payable by Taxpayer (200)

Nature of Payment : GCH

Amount (in Rs.)

¥1,40,875

- Amount (in words) :

Rupees One Lakh Forty Thousand Eight Hundred And Seventy Five Only

CIN ¥ 24042600155071IBKL

Mode of Payment ¥ Net Banking

Bank Name 7 IDBI Bank

 Bank Reference Number o 741176713

Date of Depcsﬂ 3 26-Apr-2024

BSR cude i 6910013

Chaflan No ; 03180

Tender Date T 26/04/2024 '

A Tax ¥1,40,875
B Surcharge 30
Cess 20

?0

? u
Fee under sectlon 234E

Tma| (A¢B+c+D+E+F) - e s

Tota| P oo et ettt 4 il e

S P T o _J

Thanks for belng a commltted taxpayer! '
Please print 1h|s challan 1 receipt only if absolutely required. Save ® Paper, Save Enwronment

Congrats! Here's what you have just achieved by choosing to pay online:

® @
= 1=

Time

_ Paper e-Receipt
Quick and Seamless Save Environment Easy Access
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Government of Odisha |

Cyber Treasury
eChallan

1. |Name of the Depositor SRI SAl CONSTRUCTIONS
2. |Depositor's Address

GA PLOTNO N/2-54 UNDER DRAWING BS NO 136 PLOT NO 3 3RD
FLOOR TREELET HOMES Qdisha Khordha 751015

3. District Khordha
4, e Challan Reference Id 37FAB3B714

5. lTotal Transaction Amount(ln Rs.) |Rs. 2000000!—(echallan- Rs. 2000000/~ + agency- Rs. 0]

e —

6. |Amount (nwerds) ——__[Twenty Cakhony_____ -
Head of Accourgt . . il = 1 1
|| Description " Head OfAccount. . | . .Amount Challan Number & Date
\ Odisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 2000000/~ | Not Generated
. Concession Rules X -
| b Total Amount Rs. 2000000/-| *
| ; —
Bank Details _ |
| Name of the Bank IDBI BANKLTD ~ * 1
7 ; : |

I| Mode of Transaction Net Banking | -
| Bank Transaction D = 741175705 5

Bank Transaction Date & Time 26/04/2024 03:42:21 PM —

Bank Transaction Status Sucoesful Confi rmation Received from Bank as@ucgéss
PaymentRemarks - . £

B e U 3

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 26/04/2024 03:41:02 PM
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